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Applicapt
Shri C.D.Taneja _ sBstitioner
_ A . t
Br. D.C.Yahra, _ , - Advocate for the gé’gﬁfp}fg;&)
Versus ‘
Unien ef India & anr. " Respondent s

Shri Arun Sharma, preoxy counsel xAdwopatecxboxxthex Respondent(s)
fer shri P.P.Khurana, counsel Fer the Respendents '

The Hon’ble Mr.  P.K. KARTHA, VICE CHAIRMAN (JUDICIAL)

The Hon’ble Mr. D,.K.CHAKRAVORTY, MEMBER( ADMINISTRATIVE )
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Whether Reporters of local papers may be allpwed to see the Judgement ? Lj&/)
To be referred to the Reporter or not ? N ' '

Whether it needs 1o be circulated to other Benches of the Tribunal ?

1

2. -
‘3. Whether their Lordships wish to see the fair copy of the Judgement ‘?/ ‘D
4

Judgement

( Judgement ef the Bench delivered by Hen'ble
 Mr. P.K.Kartha, Vice Chairman(Judicial) )}

‘ : %as an Assistent R
The applicantywhe has werked/in the Ministry ef

External Affairs, filed this applicatien under Sectien 19
of the Administrative Tribunals Acﬁ, 1985 praying fer
quashing the inquiry‘pfaCeedihgs initiated against him
under Rule 9 eof the Central Civil Services(Pension) Rﬁlos,
1572 and fer directing the respondents te pay him all

the terminal dues since 24-11-1981 tegether with interest
at the rate of 12% per annum. The inquiry procesdings

were initiated en 15-3-1982. ~On 28-8-86 the respendents

issued an Office Order te the effect that the applicant

[}

retired veluntarily frem Gevernment sesrvice frem the ferencen

Ny —



of 24-11-1981 in terms f Rule 48 ef the Central
Civil Services(Pension) Rules. Inquiry preceedings
have alse been drepped by their Memerandum deted
14th May 1598, In view &f thig)the first relief

seught by the applicant ne lenger survives.

2. ﬂs regards the second relief seught in the
applicatien, the learned cecunsel ef the applicant
~relied upen ths judgement ef the Supreme Court

in the State ef Kerala Va. M. Padmanabhan Nair

( &IR 1585 SC 256} wherein it has been ebserved

that interast sheuld be paid en delaysd disburssment

retiremant o—

sf. pensien and ether/benefits made beyond the peried

ef twe menths frem the dets ef retirement.

3. After heafing the lszrned ceunsel of beth
parties, ua d;rect the respendents te ralease the
pensien, gratuity and ether retirement benefits
admissible te the applicant with sffect frem
24-11-1581 ttgether with interest at the rate of
12% per annum frem 24-1-82 ts the date of paymenf.
Reépandents shall cemply with these directions -
within @ peried ef thres menths frem the date

of ceanmunicatien ef this erder .

4. The applicatien is dispesed ef with
the aferesaid directiens. The parties te bsar

their ewn costs.
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